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Mr. Speaker: The result of the Dlvi-
Ilion is: Ayes: 101; Noes: 21: 

The motion was adopted. 

Shri Tya&1 (Dehra Dun): I !lave 
abstained from voting and I hope de-
liberately done so because this is not 
the stage to oppose. 

Shrl Y. B. Chavau: I introduce the 
Bill. 

13.55 hI'!!. 

MOTION UNDER RULE 388 
r- • 
MOTION RE: AMENDMENT TO 

REPRESENTATION OF THE 
PEOPLE (AMENDMENT) BILL 

Mr. Speaker: The House will ;)OW 
take up further consideratiOn of the 
following motion moved by the G. S. 
Pathak on the 24th November, 1966. 
namely:-

"That rule 338 Of the Rules of 
Procedure and Conduct Of Buai-

. ness in Lok sahha in ita applica-
tion to amendment No. 63 to the 
Representation of the People 
(Amendment) Bill, 1966, adopted 
by the Houae on the 23rd Novem-
ber, 1966, be suspended." 

Sbri K.. K. Verma may continue hls 
speed!. 

·;ft 1I~~"f~ '"!"'If (for;;r;r'\'T) : 
m'l 'r'-~f orl '1 'J:W "rfm , 'fil' 
~~~""l:if I 

Utiya, Shrj 

'.ff IIm~~, 'mt~ 'Ill" ,'f ;i-
~ ffl "t, 'Tnt inr OfT'" ~ ~ 
>.fr 1II~ 'lfrli' ott it; iff. it ... (-'\l'1i') 

Shri Harl VlsIu\u Kamaq, (Hoshan-
gabad): You may ask hlm to make a 
statement. Let him make it in the 
evening or some time In the after-
noon. 

Mr. Speaker: It is for him and not 
for me. 

The hon. Minister can tell me if he 
is going to make any statement. 

There is no answer. So, what 
should I do' 

Tbe MInlster of Home Alralni (Shri 
Y. B. Cbavan): I am not making any 
statement. 

'It) '" (~tijOf) : 'It:: dr"", .. ) 
~ (fT 'MI.'" 'ifTf~ , . 

~Ilt ~~ : .!fOr f't';;if 
'iiI 't'W i\'~1 ~r ~ I 

8JIri K. It. Verma (Sultanpur): 
Yesterday, the Law Minister had made 
a motion that rule 338 of the Rules 
of Procedure and Conduct of. Buain_ 
in the Lok Sabha in Ita application 
to amendement No. 83 of the Repre-
sentation of the People (Amend-
ment) Bill be suapended. An ob-
jection was rshed ...... 

Shri 8. M. ~ (Kanpur): You 
may kindly ask the hon. Minister to 
make a statement GIl ••••• • 
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Mr. Speaker: Order, order. 

Shri S. M. Banerjee: Kindly hear 
me. I had raised this matter yester-
day also 

Mr. Speaker: If it had been raised 
yesterday and I bad already decided 
It, I cannot take it up now. 

8hr1 8. M. Banerj .... : You have not 
decided it. Therefore, I want a rul-
ing from you. 

Mr. Speaker: It cannot be ~n \1p. 
now in this manner. Now, let US 
proceed with the business before us. 

Sbrl K. K. Verma: An objection 
was made to the suspension of rule 
338 In its application to amendment 
)00. 63 to the Representation of the 
People (Amendment) Biil, 1966. The 
objection ",fas that the rule should be 
su.pended only on very extraordinary 
occasions and that in the present case 
the need for suspension had arlsen 
because of a mistake committed by 
lbe hon. Minister, and, therefore, the 
rule should not be suspended. 

18.5' hrII. 

the appropriate Government hru; 
not less than twenty-five per 
cent. share far the supply of goods 
Or animals to it. or for the exe-
cution of any \\""Orks or for the 
performance of any services un· 
dertaken by, the aPP'l'opriate 
Government or by such company 
Or corporation.". 

This was the provision adopted by 
the Joint Committee and forwarded 
to the House for being passed. But. 
Shri G. N. Dixit in his amend-
ment No. 67 wants that the proposed 
section 9A .... 

Mr. Deputy-Speaker: The hon. 
Member need not 110 into the merits 
of it. Now we are only on the 
motion for suspension of the rule. 
He can speak on the clause later on. 

8hri K. K. Verma: 1 am pointinl( 
out that the suspension of the rule 
is called for. Shri S. M. Banerjee 
had objected to it on the ground that 
no extI"3ordinary situation had arisen. 
Therefore, I am polnting out that 
there is a contradlction between the 
two Rmendments, and, therefore, the 
flw;P<"nsion of the rule is necessary. 

[MR. DEPUTY-SPEAKER in th~ Chair J It hrs. 

I am surpriaed that the hon. Mem-
ber who had raised this objection did 
not realise that in reality a very ex-
traordinary situation had arisen. For 
showing this, I should like to compare 
'II1TIendments Nos. 63 and 67. 

Amendment No. 63 simply seeks to 
add an explanation to the proposed 
new section 9A In Chaptpr III. The 
proj>osed section 9A reads thus: 

"A person shan be disqualified 
it, and Cor so long as there 
subsists a contract entered into by 
himself Or hy any person or body 
of persons in trust Cor him or for 
his benefit Or on his account in 
the courSe of trade Or business 
with the appropriate Government 
or with any company or corpora-
tion (other than R co-operative 
IIOClety) In the capital of which 

Shrl S. M. Banerjee: One should bo? 
withdrawn. 

SIlrI K. K. Verma: Shri Dix,t'" 
amendment is as follow.:-

"A person .hall be disqualified 
if. and for so long as ..... . 

Mr. Deputy_Speaker: He need not 
go into that. That will come only 
when the rule Is suspended. 

Shrl K. K. Verma: Yes. The clau"" 
that waS under consideration, clause 
9A visualises a contract with 
a compahY or corporation other 
thnn a cooperative society In the 
capital of which the appropriate 
Government has not I ... than 25 per 
cent share. The Law Minister, when 
he was explaining his amendment 
very clearly said that It this clause re-
garding contract with any company 
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[Shri K. K. Verma) 
or corporation in the capital of which 
the appropriate Government has not 
less than 25 peT cent share remains, 
then mlllions and mlllions 01. 
people-these are his words-would 
be disqualified. Such a situation 
should not be allowed to arise. So in 
the course of his speech, he made it 
quite clear that so far as c1. 9A is 
concerned, it is not advisable. and SO 
he twice or thrice In iris statement 
said that he would prefer the amend-
ment of Shri DIxIt and would not 
press his amendment. But as the 
umendme!R of the Law Minister was 
first In the list, you were pleased to 
put It to the House. This was adop-
ted. But when Slrrl ..DIxit's amend-
ment came you were pleased to say 
that it was' biU'red. 

I think In the interest of democracy. 
so many people should not be cUsqw-
lifted. So it is necessary to suspend 
this rule so that the amendment of 
the Law Minister that has been adop-
ted could be deieted and Shri DIxit's 
amendment admitted and aJlowed to 
be voted upon. 

"'IT IN f~ ( 'I:,h) : ':fiM'ef 

,,~P.'1f . 'f11:'1' riifff 'if wm ~'Tnfffi 

~ om: 'flff r.{ om: mfll'i 'liT ~ I mr 
~'1' #r wr-rf 'tI.r'l"1'ffi 'FT '1"fT lJ'[<f 
Ir'f 'liT TH I om: om: ~ it If[;{t f.!;>n 
~ I mr rr<- ;fTT f'liT ~~.fT ~"t"1'ffi 

mf"f'1' 'f;T <i' ~ I it 'tift! ~ f~ ~ 
'ffl'iT f. f'li 11<'1' 'Iff f~r .r.l 
~'A' nr.f 'f1 ~ ~Tt 'IT'l:<'Tf 
~H':'!T!! '1't.r ~ 'tiT>- '1' ir ~T ~ I 

it 'tIf'Tf;',' ~1fr'1' fi:'ffi'fT ~T ~ fiji "-11' 
,<fi<f'" r;P'3~'l 'Pfir 'fi'f Ttl": '<T '1m 
;n;r -.:gf wit ',"I "f"I'fT q;:..-'1' it .. f: 
ff.t ~'! .. 17 ~~f 'f.T",.-(Tq; <nil' 
'R >1''''11''- -'If "IT 1 f'f'fT oirfe>r f~ 'R'1' 
...", i\' f'1'1flf!'>lf'A' ~ 'l7T lfRT'f nrr 
'tiT>: mQit ;>:f;f,T f<f r'li'nT 'll'T>- ~ '<TIl' 
ifT 'IlfT I ;:;n'f;;f ipn'J: 'WI'T'f ;f,T ~t'f1T 
~ f-'l'lfT '1'TT I it m'T'f.'T ~ '1ft ~ 

~ ~ f... p! it ;flfi!<l' ~ 'li'7 1f;'! ~ 
f'1> ~~ m~ ";1 iT?:I'" 'f~T '1ft 
f'1'1fll ~ ;;'!'<fiT mt{ ~f'T'l ~flOit I 'tiT>-
lffiIT'f ifr W'r.f it 'Ii! ;flf~ f~r '11fT 
"IT "lf~ 'Qi'<'t;l~ it >3o;!fiT ~ 
ij;T k'<l I mr 1fi! ~nH ",f,!:;; !I'di' '1'01 
'fTffi1f~T ;f,T n~lfTi\' if, f<'f~ 'tIR ~ ljf;:l 

rn 11; f<'r~ r.rTlfT ~ I It ~T'1'ifT 
'Ilia I'f<'1' i'llfT>i'll ~'ll f'f> {tl''FT lf~ 

R 'f.r f~111 ~ 'II'\">: 'll'Jf'( ''-If·tt ~I 
Cl't f~r:.., 'lft fif;,. r ;;ffQ •• <I' 'H I 

Shrl Hari Vishnu KamAtb (Ho~
gabad): I am constrained to Say that 
the Minister insisted on amendment 
No. 63 being put to the House despite 
the salutaTY IIdvice given to him by 
the House and reinforced by you allO 
-you were in the Chair at that time. 
But he wanted to push things throug'l 
by hook or by crook. 

Shri D. C. Sharma (Gurdaspurl: 
No. no, Do not say that, 

Shri Barl Vishnu Kamath: How 
has this situation arisen? I presume 
that the motion is being made, thougb 
it is not mentioned here, under rule 
388. It should also be mentioned. 
He forgot even to mention that. 
What does rule 388 say? 

"Any member m"y, with the 
consent of the Speaker, ...... 

I presume yoU have liven consent 
because it is on the order paper-

''move that any rule may be 
suspended in its application to a 
partlculaT motion before the 
House"-

the words are 'motion before the 
Houae'-

"and if the motiOD Ia carried, 
the rule iJI, questlon Ihall be aWl-
pended for the time bel ...... 

ThIs amendm8llt was carried by the 
House. Therefore. at the moment, --
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there is nO motion with regard to that 
amendment at a1l before the House, 
There is a distinction between'motion 
before the House' and 'motion' pend-
Ing in the House'. RUle 336 uses the 
phrase 'pending in the House'. The 
two phrases are distinct. With re-
gard to this particular amendment, 
'as far 8S I 8m aware there is no 
motion before th~ Hou;e. It has been 
already completely disposed of. So I 
do not know how this motion for .us-
pension of the rule can arise at this 
stage. 

Shrl S. M. Baner'ee: Under what 
rule? 

Shrl Harl Vlshno Kamatb: Under 
388 which does not applv. Rule 338 
is with regard to a decision taken by 
the House. 

UA motion shall not Talse 8 
. question substantially Identical 
with one on which the House has 
given a decision in the same ses-
sion". 

'T'he House has decided that matter. 
The question (.~ suspension of rule 338 
under ru1e 388 cannot arise unless 
the-e is a motion before the House 
with regard to this thing. 

As there is no motion at all at the 
present moment with regard to that 
amendment-it has been disposed of. 
finally-how does the question aTlse? 
Where is the motion before the 
House? I would like the Law Minis· 
ter to answer this point. 

Sbrl S. M. Banerjee: I support the 
point of order raised bv Shri Kamath. 
Yesterday when the hon. Law Minis-
ter wanted to Introduce this amend-
ment, I said that opposed It on 
three g-ounds. 

One is th't • rule Is suspended 
under extraordinary conditions. Sup-
pose something has happened b) 
which a Bill Is likely to be declared 
ultra vi... by the Supreme Court or 
a High Court or there is .ome grOSS 
negligence on the part of the execu-
tive due to which such a Bill has 
2220 (a1) LSD-II. 

been brought in, the Minister had not 
seen the whole thing and it had been 
p:lssed unnoticed, in such cases there 
is justification for suspending a rule 
to deal with the matter. 

Another point, which is very vital, 
has been raised by Shrl Kamath. 
What is the motion before the House? 
May I read from the debate of yester_ 
day? Shri Saraf was in the Chair 
then. He .ald: 

"The Minister may mOve hi. 
motions one after the other". 

Then Shri G. S. Pathak: 

til beg to move": 

"That rule 338 of the Rules of 
Procedure and Conduct of Busi-
ness in Lok Sabha in Its applica-
tion to amendment No. 63 to the 
Representation of the People 
(Amendment) Bill, 1966, adopted 
by the House on 23rd November, 
1966, be suspended". 

That Is, there was no motion of 
November 23 before the House. We 
were discussing certain provisions of 
the Bill and a controversy arose when 
Shri Dixit's amendment was accept ... 
ed by Smi Pathak, in advertently 
perhaps, without knowing the impli-
cauons of it. Then Shri Pathak said 
that if Shri Dixit's amendment was 
accepted, he would not move his 
amendment. We repeatedly warned 
him, 'Are you sure of what you are 
doing?' He said, 'Yes'. He perhaps 
forgot that he was creating con-
fusion in his own mind and In the 
mInd of the House, and it was con-
founded by another motion which he 
moved yesterday unwisely. There-
fore, I submitted there was no motion 
before the House. Even in this he 
has not mentioned UDder what rule he 
is bringing this motion. Motions are 
brought always under rule 184. He 
simply wants suspension of rule 338 
without giving valid reasons for it, 
Mr. Dixit can withdraw his amend-
ment. Mr. Pathak'. amendment can 
remain on the statute-book. 



Motion NOVEMBER 25, 1966 unaer Rule SEa 

Mr. Deputy-Speaker: We have not 
yet come to Mr. Dixit's amendment. 

Shrl S. M. Banerjee: He has moved 
it, that is why we are discussinll it. 

Mr. DeputY-Speaker: Not yet. 

Shrl S. M. Banerjee: I would only 
request you to give a ruling. If 
there was nO motion before the House. 
why should we suspend the rule? For 
rectifying a mistake commltU,d by 
the Minister knowingly Or unknow-
ingly can we possibly suspend the 
rule? Iri that case, we will be mak-
ing 8 very bad precedent, which will 
be utilised by many members who 
want to ~uspend the rule fOT their 
own purposes. 

Dr. L. M Slnghvi (Jodhpur): 
think this motion of the Law Minister 
confronts the HOUse with a very com-
plex procedural embarrassment. To 
err Is human. it must be conceded, 
and it i. no less a Minister's nrivi-
lege than it is a membeT's privilege 
or err and then to seek to rectify it. 
But it seems that at the time when it 
was pointed out to the Minister. he 
was not quite willing to consider it. 
This is how ministerial steamroller 
actually generally Ignores and is In-
different to suggestions which arc 
made In all earnestness in the House. 
If onlv some neater attention W8' 
paid to the observations which were 
made then. this kind of procedura I 
embarras.ment both to the Minister 
and to the House 85 a whole would 
not have been created. 

The situation noW i. that he wishe. 
to have suspension of the rule in it. 
application to amendment No. 63. 
There. r would submit that it Is ne-
cessary for him first to exolaln the 
merits of the proposal and then to 
".k us to vote On the procedural que._ 
tion. Apart from the validity. pro-
priety. of the proceduraf rule which 
is sougirl to be invoked. there is the 
<luestion of merit Itself becaus~ thl. 
House has passed a certain provision. 
For it even to relax its rules OT sus-
pend its rules, it must first be con-
vinced in good conscience that the· 

suggested amendment is superior to 
what has already been enacted. I 
WOUld. there rare •. submit with neat 
respect and in all humility that the 
han. Minister should be first asked to 
explain the propriety, the validity. 
the merits of the proposal he is 
making. If it is convincing. we can 
then consider the question Of pro-
cedural relaxation I think that is 
the only way ou·t. OtherWIse. we 
cannot bo browbenten merely by a 
majority. that because they want 
suspension of the rules. the rule is 
suspended. Then the whole crux of 
p:trliamentaTY procedure is put to 
naught. 

Shri D. C. Shanna: I think the 
procedure in this House as elsewhere 
are meant for the smooth and orderly 
transaction of business, and I think 
that is the fundamental basis of these 
procedures which we have in view. If 
the suspension of the rule which· is 
asked for leads to any change which 
goes against the spirit of the law or 
against the spirit of the Constitution 
M the spirit of the procedures hat we 
have adopted here. I think all the 
gentlemen would be very much with-
in their rigirls to .question the sus-
pension of this rule. 

But the fact of the matter is that 
the suspension of this rule is asked 
for so th .. t we may have on the 
statute-book something which is in 
keeping with the spirit of this House. 
with the spirit of the ConstitutIon 
and the spirit of those objectives for 
which We have been working. There-
fore, I think. to take sheTter behind 
tcchnlcalities of the procedural rules 
And b forego the spirit of those pro-
cedtrral rules is something which goes 
against the spirit Of law. constitu-
tional, parliamentary or procedural. 

My han. friend Shri Kamath and 
nthers have taken shelter behind what 
I may call some technicality. and that 
technicality has been put in cold 
storage so' many times whenever it 
has suited the House. That techni-
cality is not sacrosanct, it is not some ... 
thing which Is like the laws of the 
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Medes and Persians which cannot be 
superseded or bypassed. That we 
have done so many times, and I think 
it we bypass no,,", we are within 
our rights, and we are doing some-
thine which will not in any waY 
detract from the dignity of the House, 
but which will only enhancp the dig-
nity of the HOllse. 

Something has been said about the 
Minister of Law. Somebody has said 
".rtain things about him. [think 
the Minister of Law is not under dis-
cussion. The Minister of Law is the 
Minister of Law. Whether somebody 
calls him by one name or by another 
name, he is there. Nobody can take 
awav that office from him. What the 
Minister of Law is aiming at is thL<. 
that something which should have 
heen done shoJlld be done now, and !Ol' 
doing that, the rules of procedure, 
which we have so many times by-
nassed. should be bypassed now. I 
think there is notlring novel or sen-
Aatiomrl or strange about it. It is a 
normal procedure and we have having 
recourse to normal procedure. 

The Minister of State iD the Minis-
try of Law (Shrl C. R. Pattabhi 
Raman): The House will remember 
that while dealing with section 9(a) 
which deals with a subsisting con-
traat, the Minister explained that 
even if payment was due from Gov-
ernment in respect of n cone! uded 
rontrac~ then there was this attached 
to it, whether he would be disquali-
fied. Having all these things in view, 
the Election Commission had recom-
mended in their report that it, would 
mean a great hardship. 

Today we have th.. private sector, 
the public sector. and, as members 
are aware, we have got the co-
operative sector also. This is some-
thing very peculiar to the Indian 
economy. Our economic activity is 
sprcad over all these three sectors, and 
"0 many lakhs of people. very well 
qualified otherwise, would become 
ineligible. For example, I myself, the 
other day, had to deal with ~ com· 
pany In Mahara"hlra. We had sug-

gested to the local MLA to advise us 
if he could be put on the Board If 
this is so wide, he will be immediat-
Iy disqualified. 

I do not want to tire this How ... 
nnd I would like to finish as soon a" 
possible. I do not want to stand on 
my legs longer than is necessary. 
But I would like to point out that Mr. 
Pathak said: 

"Section 9A deserves a careful 
!"onsideraticm at the hands of this 
House because it is an important 
one. I will not press my amend-
ment No. 63, if Mr. Dixit'" 
amendment No. 67 is carried 
because there is partial overlap-
ping and a pari of my amend-
ment is covered by that amend-
ment." 

You were then adorning the Chair" 
ond if [ may submit with great rel-
pect, there was so much confusion 
then about amendments 63 and 67. 
In thnt con'fusion what really happen-
ed is this. You said, "There Is Gov. 
ernment amendment No. 63", in that 
melee, if I may be pennltted to use 
th.t word. Government really ac-
cepts Mr. Dixit's amendment No. 67. 

I do not see Mr. Banerjee het'e. but 
he referred to the unprecendented 
move made by us. In the Punjab 
Reorganisation Bill so many motl<m.. 
were adopted under rules 388 and 3.18. 
It is not as If we are running away 
from nny point. 

Mr. Deputy·Speaker: I wlU put the 
motion to the House now. The 
question I •... , 

Sltrl Barl Villbna Kamatb: Sir, on 
a point of order. There should be 
quorum at least when a vote is 
taken. 

Mr. Deputy-Spe3ker: Let the Beli 
be rung-now there Is quorum. "nI" 
question i~: 

"That rule 338 of the Rule. of 
Procedure and Conduct of Busi-
nes.. in Lok Sabha in Its appUea-
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tion to amendment No. 63 to the 
Representation of the People 
(Amendment) Bill. 1966. adopted 

by the House on the 23rd Novem-
ber. 1966. be suspended." 

Division No. 181 
Akbmml DeYl. Shr;matJ 
AI .... Sbrf Jaocblm 
Botnma'b SIn,b. Sbtl 
Bolmitl. Snrl 
1IIrm .... Shri P.C. 
CbODcIat. Shrl 
CbODdhubh ... Slash. Dr. 
ChIOdo. Sbtl Iomho. 
C1udrikf. Shrl 
Du. Sbri B.It. 
Du. Shrl NoT. 
Oil. Shd Sudhan.u 
D .... Shd C. 
Deabmuth. Shri B. D. 
Dethmukh, Shd Shivall RIO S. 
Deahmukh. Shrimati Vimal, 
Dlztt, Shri G. N. 
Gandhi, Shri V. B. -
Gin .. Devl, Sbrimati 
Hnuika. Shd J. N. 
Hem Rai, Sbrt 
t{jmat Siqb. Sbrl 
Kotoki. Shd LiI.dhlr 
Krilhn., Shri M. R. 
Lahean Chaudhry. Smrl 

Al.'HI, Sbri 
Ancy. Dr. M. S. 
Bancrjlc, Shd S. M. 

Mr. DeputY-J)eaker: 
the Division is: 

The Lok Satina divided: 
AYEI 

Llk,hmiklnthammll, Shrlmatl 
LaUI Sen, Shr! . 
Mahi.hi, Dr. Saraflnl 
Maillichamf. Shrl M. 
MandaI, Or. P. 
MlntyanJldan, Shrl 
Manui, Shri D. O. 
Mlruthiah. Shri 
Mehta, Shri Ja.hvant 
Mif1imau, Shrimatl 
Mi"hu, Shri Bibhutl 
MUrti, Shri M.S. 
Paliwal, Shri 
Panna La), Shrt 
Patal, Shrt ChhntUbhal 
Patel ShrJ. N. N. 
P.til. Shrj J. S. 
P.til, ShrJ T. A. 
Pauabhl Raman, Shri C. R. 
Prabhakar. Shrt N ... ! 
PratlP Stnlh. Shrj 
Rai. Shrimatl S.hodra Bat 
Raideo Sin,h, Shrt 
Raiu, Shrj D. B. 
Raman.than ChettJ." Shr' R. 

NOE!! 
Chakravartty, Shrimlti Renu 
Kamath, Shri Hari Vi.hnu 
Lakhmi Da., Shri 

RamdhlnJ Da., ShrJ 
Rane, Shr' 

[IU8 hI'S. 

RIO, Shr' Jalanath. 
Roy. Shr) Bilhwanatb 
Sahl, Dr. S. K' 
Samnan!, Shrj 
Shah, Shrimatt Jayaben 
Sbakuntala Devi, Sbrimld 
Sharm', Shri D. C. 
Sharma, Shri K. C. 
Shea Nanin, Shrj 
ShYlmtumari Deyi, Shrlmati 
Slddlnanjappa, Shri 
Slddtah, Shrl 
Sidhe.hwar Praud, Shrj 
Son nine. Shd 
Subramanyam. Shrl T. 
Surendra Pat Singh, Shd 

TWa Ram, Shrt 
Uttey, Shri 
Verm', Shrl K. K. 
Vidyalanbr. Shri A. N. 
Vi., •• , Sbri Radhel.t 
y.dav. Shri Ram Hirth 

RoY, Shd Saradl,b 
Slash.!. Dr. L.M. 
Utiya, Shri 

The reau! t ot The motion tD<1.! adopted. 

Ayes 74; Noes 9. 

The motion W<1.! adopted. 
Shrl C. R. Pattahhl Raman: Sir. 

beg to move: 

"That the decision of the House 
adopting amendment No. 63 to the 
Representation of the People Am-
endment) Bill. 1966. be rescinded." 

Sir, I do not want to say anything 
more on this. 

is: 
Mr. Deputy-Speaker: The queation 

"That the decision of the House 
adopting amendment No. 63 to the 
Representation of the People Am-
endment) Bill. 1966. be rescinded." 

14.30 hrs. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BI~ontd. 

Clause !&-contd. 
Mr. Deputy-Speaker: We were on 

clause 20. 

8hrt Hart Vlshuu Kamath (Hoahan-
gabad): Many amendments are to be 
put to vote still. 

Mr. Deputy-Speaker: You can move 
your amendments. 

Shrt O. N. Dhdt (!!tawah): You 
were taking a vote on amendment No. 
67; that waa the stage. 




